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[Mr. Speakerj~ 
infanpaUon. How can I allow TM* 
is a rule of the House that you should 
not bring in aw  individual jrame. St 
you give a certain individual t$y nam£» 
who is not present in the House, than 
this rule must apply. If you wanf to 
^censure the conduct of a Minister, 
there te a separate rule, but not this. 
In this case, when you make an al
legation 'against even any Member of 
•this House and individual outside the 
House, you must give notice.

SHRI JYOTIRMOY BOSU: I have 
igiven notic^. ■

MR. SPEAKER: Merely mentioning 
that I am going to mention somebody's 
name—■'that i$ no application of the 
rule. I think you better go for lunch 
now.

SHRI SHYAMN AND AN MISHRA: 
■W# -shall have to make some submis
sion because this is a very important 
ruling that you are giving now.

MR. SPEAKER: It is there; I am 
•not ading anything on my behalf.

SHRI SHYAMNANDAN MISHRA: 
My submission is that yt>u are inter
preting the earlier rulings on the 
subject in a not very corrent way.

MR. SPEAKER: Let me know what 
i* meant by this word ‘matter*.

SHRI SHYAMNANDAN MISHRA: 
You were yourself pleased to say that 

Hhews is a provision for no-confidence 
motion. Do you expect therefore even 
for the purpose of no-confidence mo
tion that we should submit in writing 
the allegation that we are going to 
make against the Minister?

MR. SPEAKER: X said there is a 
separate procedure or it . . .  (Interrupt 
Hons).

SHRI SHYAMNANDAN MISHRA; 
I am coming to 853. Your ruling, X 
mast submit, |g not correct

MR. SPEAKER; W* w ^ u m  lor 
usoh to g»»pqwabte at ZA9. >
13.15, b n .

The Lok Sabha adjourned for L m eh  
till fifteen minutes pass Fourteen o f 

the HHock.

The Lok Sabha Unassembled after 
Lunch at twenty minutes past Four

teen o f the Clock,

[Mr. Deputy -Speambr in the Chair] 
RE SWEEPERS’ STRIKE IN D®L»I

SHRI S. M. BANERJEE (Kanpur): 
Sir, you must have read in today’s 
newspapers that the sweppers* strike 
has been declared illegel. No effort 
has been made to have a negotiated 
settlement with them. Under the Es
sential Services Maintenance Act* the 
sweepers are being arrested under the 
DIR. The services of a lot of tempo
rary and casual sweepers hpve been 
terminated. Since this has happened 
in Delhi, let the Minister note 
of it. None of the Ministers either of 
the Cabinet or of State or even De
puty Ministers is present.

MR. DEPUTY-SPEAKER: The De
puty Minister for Finance is here.

SHRI DINEN BHATTACHARYYA 
(Saranpore): This is a very serious 
matter.

tffsT w r  fisstft) :
^  tfw  qfa *rrcr s it

STOTT ^  #5 WZ T |, JT?
^  w t  11  sTanT y t  w r f i m f t *  
f w  i v r ’M p h  «rr 
f t  srrf h t t  t o t  ssrrf$} i

SHRI DINEN BHATTACHARYYA: 
There is no ruling from jyou. Ipjo ypy 
justify the application of the DIR to 
them?

MR. DEPUTY-SPEAKER: I am not 
here to give any ruling on It (fcWfcr- 
ruptions). You make me tihottf and.
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you want to corlvert this House into 
a Routing place Mr Bftnerjee has 
already brought the point and ^ Is 
before the House It is fbt the Govern
ment to takte notice of it t>o you 
solve the problem by reusing your 
voice7

14 22 hrs.
INDUSTRIAL DEVELOPMENT BAN& 
OF INDIA (AMENDMENT) BILL 

—Contd.
MB DEPUTY-SPEAKER Shri 

Jyotirmoy Bosu-not here Shri Laksh- 
manan-not here The Minister

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) Sir, this Bill 
which is before the House for consi
deration and passing is one of the 
three banking amendment Bills which 
in a couple of days w ill be discussed 
and passed by this House These are 
some very progressive steps and after 
having listened to the members yes
terday, I believe they have been wide
ly acclaimed and welcomed with cer
tain exceptions First and foremost, 
I would like to congratulate the mem
bers and thank them for having wel
comed this Bill

Before I go into the points raised 
yesterday in detail, I would like to 
say that this Bill w ill open up new 
honzens It w ill give more opportuni
ties to entrepreneurs It w ill give 
more opportunities for production by 
giving greater facilities It w ill give 
more foreign exchange to the country 
and the overall impact w ill be deve
lopment of the ountry at « much 
faster pace Therefore, I am sure hon 
members will give it full support

X would now take up some of the 
suggestions made yesterday and give 
tiie reasons why w* may or may not 
accept them. Mr Bade referred to the 
recommendation mad* by  the Com
mitto$ on Public Undertakings that 
the 3$$$ IFC should fee merged. 
True, pudi *  recommendation waa 
quri* hu* the Gevenwnassit went iato 
HhtmaMm  to great depth and having 
considered it from both sides, we have

come to the conclusion that it would 
not he advisable or »in the national 
interest to accept this recommendation 
The functions of IFC and IDBI may 
be overlapping to some extent so far 
as direct finance is concerned, but the 
IDBI has a much wider scope It al&o 
undertakes refinancing business There 
is no overlapping in that section IFC 
has specialised in financing sugar co
operatives, textile coperatives and 
jute nulls But IDBI goes much fur
ther, it goes to the core sector and 
heavy industries It has capacity to 
lend huge amounts of money for the 
priority sectors The IDBI and IFC 
should not be merged because they 
have their own specialised jobs More
over, the modem trend is more for 
decentralisation rather than to have 
a monolithic structure Even in gene
ral insurance, there is a move not 
only to have one corporation or com
pany but to have more than one 
Therefore, if this suggestion of Mr 
Bade is accepted, it would not be a 
historic and evolutionary steP, but 
rather a retrograde step I am sorry 
we w ill not be in a position to accept 
it

A very relevant point was raised 
by some hon Members of our party 
as well as the other parties, namely, 
that the IDBI should give more atten
tion to the backward areas both in 
the location of industries as well as 
m investment of more money m those 
areas m order to remove the regional 
disparities It has been precisely the 
intention, the policy and the effort of 
the IDBI to give the maximum at
tention to the backward areas In
1969-70 there was a comprehensive 
scheme of giving concessional finance 
to the entrepreneurs who were esta
blishing industries m the backward 
areas Eft 1971 this lending on conces
sional terms was further extended to 
expanding industries to the’* backward 
area* I am happy to say that 46 per 
eent of tit* direct assistance sanction
ed* by IDBI' dbring rtW*72 In respect 
of indusfc*tf concm * has gone to the 
Kif iWgrtFafffoy Ifta  suggest that 
m  ZftSTt i&fvftie* tifrfe been really 
penetrating Into the backward areas


